ITEM NO.22 COURT NO.4 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition (Civil) No. 908/2021
SYED WASEEM RIZWI Petitioner(s)
VERSUS
ELECTION COMMISSION OF INDIA & ANR. Respondent (s)
(FOR ADMISSION )
Date : 31-01-2023 This petition was called on for hearing today.
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HON'BLE MRS. JUSTICE B.V. NAGARATHNA

For Petitioner(s) Mr. Gaurav Bhatia, Sr. Adv.
Mr. Abhikalp Pratap Singh, AOR
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Mr. Azhar Assess, Adv.
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UPON hearing the counsel the Court made the following
ORDER

A counter affidavit is filed on behalf of some of the
respondents. The copy of which is given to the learned counsel
appearing on behalf of the petitioner as well as learned counsel
appearing on behalf of the Election Commission of India only
yesterday. So as to enable the learned counsel appearing on behalf
of the petitioner and Election Commission of India to respond to
the same, if any, put up on 20.03.2023.

The objection on behalf of Shri Dushyant A. Dave, 1learned
Senior Advocate on non-compliance of our earlier order shall be

dealt with and considered on the next date of hearing.

(NEETU SACHDEVA) (NISHA TRIPATHI)
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